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Government of Andhra Pradesh
Collector's Office, Kaklaada District' I(aLlnada - 533 OO1

Computer No. 2523O Dt:. 73.02.2023

Prom
Dr.Kritika Shukla, I.A.S.,
Collector & District Magistrate,
Kakinada District, Kakinada.

Sir,

Sub:

Ref:

To
The District Collector,
Alluri Sitharamaraj u District.

FIR - Kakinada District - Peddapuram Division & Mandal - G.Ragampeta

Village - 7 (seven) factory workers died on O9.O2.2O23 between 7.30 AM

and 9.OO AM while cleaning t1le boiler tanks at Ambati Subbanna & Co

edible oils - Complaint filed by Vechangi Kiran - FIR No.65/2023,

dt.lO.O2.2O23 registered at Peddapuram PS U/s 304(A) added 304 IPC &

Sec.3(2)(v) of SC/ ST POA Act - For sanction of relief - Reg'

1.C/2412023, dr.Og.O2.2O23 of the Tahsildar, Peddapuram Mandal'

2. FIR No.65/2O23, dt.lO.O2.2O23 registered at Peddapuram PS'

I invite attention to the references cited. In the reference I"t cited, the Tahsildar,

peddapuram Mandal has reported tl.at 7 (seven) factory workers died on o9.o2.2o23

between 7.3O AM and 9.0O AM while cleaning the boiler tanks at Ambati Subbanna &

Co edible oils, G.Ragampeta Village of Peddapuram Mandal.

In the reference 2"a cited, the Station House Officer, Peddapuram PS has

registered FIR No.65/2O23, dt.LO.O2.2O23 A ls 3O4(Af added 3O4 IPC & Sec.3(21(vl

ofSC/ST POA Act.

S.No
Name of the

worker
Age Caste Village District

1
Vechangi

Krishna
35

Bagata

(ST)

Lakshmipuram

Pedabayulu
Alluri

Sitharamaraju

2
Vechangi

Narasimha
35

Vechangi

Sagar
20

4
Kuravada

Banjubabu
38 Unchedupattu

5
Kurra

Ramarao
40 Sampangipattu

6
Kattamuri

Jagadish
25

T\rrpukapu

(BC)
Pulimeru Peddapuram Kakinada

7
Yellamilli

Durga Prasad
27

Settibalija

(BC)

The details of the deceased are as follows.

Mandal
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In view of the above, the above deceased 5 (five) factory workers mentioned in
the FIR No.65/2O23, dtt.l0.O2.202g U/s 3O4(Af added SO4 IprC & Sec.3l2f(v| of
sc/sr PoA Act are residents of the pedabayulu Mandal of the Alluri Sitharamaraju
District, and t]le FIR is enclosed herewith for taking necessary action for sanction of
relief as per acts and rules in the matter.

Encl: As above

/ /By Order / / 1->
Yours faithfully

Sd/- Dr.Iftitika Shukla
Collector

Kakinada District: Kakinada
Supdt

_J.,
$otL)
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GOVERNMENT OF AIvDHRA PRADESH
I IPOLIC.E, DEPARTMENT/ /

Itnrtu
Sri M.Rnvklronnth Bubu, lpS.,
Supcrintcndcnt of policc.
l(nkinndu District,
t(AtflNADA.

Tl/Thc Rcscarch Ofliccr,
Hontrlc National Commission for
Schcdulcd Tribcs,
6'r' Floor, 'B' Wing tok Nayak Bhavan,
Khan Markct, Ncw Delhi- l 10003.

Sir

Sub:- Policc -Knkinarla District - l(akirracla - National Commission for
Scl.tc<lulccl Tribcs - Action Takcn rcport on thc (Egg&!gl pctition
was tal(cn by thc l-lon'blc Nutional Commisslon for Schedulecl
Tribcs, Ncrv Dclhi -Submission off - Regarding.

Rcf:- l) Noticc Filc No. NCST/Afi-ga'/Ap /212O23-APCR Dr. l5-O2-2O23.
of the National Commission for Scheduled Tribes, New Delhi.

Adverting to the refercnce' cited, which is received in this olfice on

15.0.2.2023, it is to submit that the enquiry report of the Deput5r Superintcndent

of Police, Disha Women P.S. Kakinada I/c of Sub Divisional Police OIIicer,

Peddapuram, Kakinada District in this regard on tlte '!gq@@l petition of thc

Hon'blc National Commission for Scheduled Tribes, New Delhi is enclosed

herewith for kind perusal.

Submitted for favour of information.

tnclosures:- l) Copy ofFIR in Cr. No. 65/2023
of PeddaPuram P.S

2l CoPY of Altered FIR
in Cr. No. 6512023 ofPeddapuram P.S.

3) CoPY of Remand Report
Yours faithfully,

flJ'64u
Superlntendent of Police,

Kakioada Dlstrict,
KAI{INADA.

;frrlpy tv I c submitted to the Director Gencral of Police' AP Mangalagiri for

l(incl irtformation

r'< rv/c submittcd to thc Inspector General of Policc' Eluru range' Eluru
OP.Y

[o r favour of information.

C.No:9 r 5 /C-3/2OZg. Dated: ,tlO2-2O23.

l

ul&'.
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Date:1Sl02/2023
From,

M/s A.S.Agro Industries
D.No.9-74(Old 9-87)
G,Ragampeta,
Peddapuram Mandal,
Kakinada District

The District Collector,
Kakinada District,

ada

pected Sir,/MADAM

The Late Shri Ambati Subbanna started manufacturing best quality gingelly oil
sold the gingelly oil as A.S.BrandGingelly Oil in the year 1910 i.e., about more

6$n 100 years ago with the help of his nephew and son in law Late Shri Singavarapu
Sat5ranarayana. Subsequently both of them formed into partnership firm with the
name and style 'M/s Ambati Subbanna& Co (Oil frrm)" and later the sons of Late Shri
Ambati Subbanna and Late Shri Singavarapu Satyanarayana were inducted as
partners into the partnership firm and with the joint labour the brand A.S.Brand
emerged as one of the leading manufacturers in South India of Gingelly Oil and other
oils and became a house hold name as the gingelly oil manufactured by the frrm is
used extensively in South India lor making house hold pickles and by pickle
manufacturers. The business expanded and currently the firm in involved in the

\b v

manufacture and sale of groundnut oil and other oi.ls also.

In the past 100 years of manufacturing of the gingelly oil and other oils and in
the history of the Firm there in never any untoward incident in the manufacturing

V s including injuries to employees and personnel working in the manufacturing
process of the gingelly oil and other oils as the management of firm is inclined and
committed to the welfare and good being of the employees and personnel working in

ufacturing process as best manufacturing processes are being followed by the

e in G.Ragampeta.

The primary manufacturing premises of the firm is located at D.No. 18-1-12 rn
ta, Samalkota Municipality and the manufacture is carried out with all

necessary pennrsslons.

The property in G.Ragampeta is the property of the sister frrm of "M/s Ambati
Subbanna& Co (Oil firm)" by name "M/s A.S.Agro Industries'and the frrm "M/s
A.S.Agro Industries" was started with an intention to manufacture and trade
groundnut, linseed, cashew, cotton seed, rice bran and oil extraction and refrning in
the year 2010 and all the frrm applied for all requisite permissions b the year 2Ol2
from District Industries Centre, Director of Town and country planning , Pollution
Control Board and other departments that are necessary for carrying out the intended
business of the firm "M/s A.S.Agro Industries" and though necessary sheds and
buildings are constructed for the newly intended business subsequently the partners

until the untoward incident happened on 9/O2/2O23 at the leased premises of
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of the frrm resolved not to start the intended business due to prevailing market
conditions and as the sheds and buildings constructed in the property are lying
vacant without any use, the property is leased out to "M/s Ambati Subbanna& Co (Oil
firm)" vide registered lease deed dt. 0l/OSl2O17 and the frrm "M/s Ambati
Subbanna& Co (Oil frrm)" used the premises for storing and packing oils and without
any manufacturing and processing of oils till about 1 year back when some of the
manufacturing processes were intended to be carried out in the premises on a trail
run and after the trail run about 1 month the partners of the firm have resolved to
expand tJ.e processing and manufacturing of oils manufactured by the firm "M/s
Ambati Subbanna& Co (Oil firm)"in the premises at G.Ragampetaand they could not
proceed immediately with applying for and obtaining necessary permissions due to the
hectic business activit5l for the upcoming pickle season which starts in February every
year where the demand for grngelly oil would be at its peak.

In tlre premises in G.Ragampeta the Storage tanks used for storing oils would
be cleaned between every3O to 45 days based on the condition of the tank and there
are specific instructions to the personnel employed in cleaning of the tanks that not
more than 2 personnel should get down into the tanks for cleaning into the storage
tanks and if there is any problem or adverse situation the same should be informed to
ttre Supervisor of the shift without the personnel getting down into the tanks.

Or:9/2/2023 the supervisor accordingly employed 2 personnel to get down into
the storage tank for cleaning and 2 personnel were employed outside for collecting the
oil that would be drained from the storage tank and collected into storage drums and
went out for breakfast. We were informed that the 2 personnel who got down into the
tanks felt discomfort at the time of cleaning artd one personnel who got down into the
tankcame out of the tank and the other personnel who remained in the tank started
shouting for help and due to arxiety and to save the personnel in the tank 6 others
one after another got down into the tank to save others and in all 7 personnel died. All
the personnel who got down into tank did so vrithout informing t1.e Supervisor who is
adept at handling adverse situations only due to their anxiety to save the personnel
who got down into the tank and were trapped inside the storage tank and there is no
negligence of any kind on part of the management of firm in the untoward incident
that has happened on9/2/2023. It is signifrcant that this the first untoward incident
that has happened in the more than 100 years of the history of the firm and the
management of frrm would do all that is necessary for the liamilies of the deceased
personnel and we have already agreed that we would pay Rs 25,00,000/- as
compensation to each of the 7 deceased families and are in the process of paying the
same and have already paid Rs 50,O0O/- as funeral expenses to each deceased and
undertake that we would take all necessar5r steps and precautions to see to that no
untoward incident happens in the future putting human safety and life above the
business and ambitions of the firm.

For M/ striesI

Managing Partner - S.Tualsidhar Rao
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File.No: REV02-MGST0ATCS/3/2023-MAG-CCLA Collector's Office,
Computer No: 8200,dt.#ApprovedDate# ASR District

From To
Sri Sumit Kumar, I.A.S., The Collector,
Collector & District Magistrate, Kakinada District.
Alluri Sitharama Raju District. Kakinada.

Sub: SC/ST Atrocities - Paderu Division - Pedabayalu Mandal - 1. Sri.Vechangi
Sagar S/o. Seetharam 2. Vechangi Narasinga rao S/o.Gundanna 3.
Vechangi Krishnarao S/o. Bojjanna 4. Kufthadi Bojjanna S/o.Arjun 5.
Korra Ramarao S/o. Kalyanann - Victim in FIR No.65/2023 Dt.L0.2.2023
U/s304 (A) added 304 IPC & Sec.3(2) (V) of SC/ST POA Act of Peddapuram
Police Station -FIR filed - Sanction of relief- @ Rs.1,00,000 lakh each to
the Nominee of Deceased Victim - Reg.

Ref: 1. G.O.Ms.No.95 Social Welfare(CV.POA) Dept Dt.29.08.2016.
2. Computer No.25230, dt. L3.02.2023 of the District collector, Kakinda
District.

-0-0-0-

I invite attention to the ref.cited. The District collector, Kakinda in the

reference 2nd cited has reported that five factory workers relating to Pedabayalu

Mandal, ASR District died on 9.2.2O23 while cleaning the Boiler tanks at Amabati

Subbanna & Co edible oils, G.Ragampeta (v) Peddapuram Mandal.

Further the District Collector, repofted that the SHO, Peddapuram registered

FIR No. 65/2023 and finally requested this office to sanction relief to Victims as per

rules and the details of the Victims as follows.

According to G.O.Ms.No.95 Social Welfare(CV.POA) Dept. Dt.29.08.2OLG their

legal heirs are eligible for payment for sanction of relief amount to FIR No.65/2023

DL.LO.2.2O23 U/s304 (A) added 304 IPC & Sec.3(2) (V) SC/ST PoA Act of

S.No

Name of
the

Victims
Age Nominee

Relation

To the
victim

Caste Village Mandal

1

Vechangi

Krishna

Rao

35 Laxmi Wife

Bagata

(ST)

Lakshmipuram

Pedabayulu

2

Vechangi

Narasinga

rao

35 Portimma Wife

3
Vechangi

Sagar
20 Satyalamma Mother

4
Kurtha

Banjanna
38 Nellamma

Wife

Unchedupattu

5
Korra

Ramarao
40 Kamalamma

Wife
Sampangipattu
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Peddapuram for sanction of relief. The proceedings already issued for sanction of

relief to 5 victims Rs.1 lakh each The copy of proceedings is enclosed.

Further, The Tahsildar, Pedabayalu has been called for proposals submission

of assignment of land proposals @ Ac.1.OO each to the families of 5 victims' After

receipt of proposals assignment of land will be issued to them'

ASR-Di

@'
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